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HYDERABAD | MONDAY, 8 NOVEMBER 2021

GENERA AGRI CORP LIMITED
H.No.6-3-1117, Flat No.206,2nd Floor, Maruti Sadan Apts., Nishant Bagh Colony,

Begumpet, Somajiguda, Hyderabad-500 016, Telangana
NOTICE OF 29th ANNUAL GENERAL MEETING, BOOK CLOSURE

AND REMOTE E-VOTING INFORMATION
1. Notice is hereby given that the 29thAnnual General Meeting (AGM) of the members of GeneraAgri

Corp Limited will be held through Video Conferencing and Other Audio-Visual Means (VC) on
Monday, the 29th day of November, 2021 at 10.00 a.m. (IST) to transact the business as set out in the
Notice of theAGM. In compliancewithGeneral Circular Nos. 14/2020. 17/2020 and 20/2020 issued by
Ministry of CorporateAffairs and Circular No. SEBI/HO/CFD/CIR/P/ 2020/79 issued by Securities and
Exchange Board of India. (herein after collectively referred to as *Circulars*). Companies are allowed
to hold AGM through Video Conference without the physical presence of the members at a common
venue.HenceAGMof theCompany is being held throughVideoConferencingmode.

2. Shareholders will be providedwith a facility to attend theAGM throughVC/OAVM through theCDSLe-
Voting systems. Shareholders may access the same at https://www.evotingindia .com under
shareholders/ members login by using the remote e-voting credentials. The link for VC/OAVM will be
available in shareholdersmembers' loginwhere theEVSNofCompanywill be displayed.

3. Notice is further given pursuant to the provisions of Section 91 of the Company Act. 2013 read with
Rules 10 of the Companies (Management & Administration) Rules. 2014 as amended from time to
time and Regulation 42 of the SEBI (Listing Obligations and Disclosure Requirements). Regulations,
2015, that the Register of members and the share transfer books will remain closed from 23rd
November, 2021 to 29thNovember, 2021 (both days inclusive) for the purpose ofAGM.

4. In compliance with the circulars, electronics copies of the Notice of theAGMandAnnual Report for the
FY 2020-21 have been sent to all the shareholders whose e-mail ids are registered with the
Company/Depository Participants. These document are also available on thewebsite of theCompany
www.genera.in The Notice can also be accessed from the websites of the stock Exchanges i.e. BSE
Limited at www.bseindia.com .The dispatch of Annual Report and the Notice of AGM through emails
has been completed on 06thNovember, 2021.

5. As required under section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended from time to time, the Company has
engaged the services of Central Depository Services (India) Limited to provide e-voting facility to the
shareholders of the Company. Members holding shares either in physical from or dematerialized from
as on the cut of date i.e. 22nd November, 2021 may cast their votes electronically on the business as
set forth in the Notice of the AGM through the electronics voting systems of CDSL (remote e-voting).
Members are hereby informed that:

1. The business set forth in theNotice of theAGMmay be transacted through remote e-voting systems at
theAGM.

2. The remote e-voting shall commence on Friday, November 26, 2021 (9:00 a.m. IST) and ends on
Sunday, November 28, 2021 (5:00 p.m. IST).. Members may note that once the votes are cast on a
resolution, themembers shall not be allowed to change it subsequently.

3. The cut-off date for determining the eligibility to vote by remote e-voting systems at the AGM shall be
22ndNovember, 2021.

4. Remote e-votingmodulewill be disabled after 5.00PM ISTon28thNovember,2021
5. Any person who acquires shares of the Company and becomes a Member of the Company after

sending of the Notice and holding shares as of the cut-off date. May obtain the login ID and password
by sending request at company. cs@genera.in.or at bsshyd@bigshareonline.comHowever, if he/ she
is already registered with CDSL for remote e-voting then he/ she can use his/her existing users ID and
password for casting the vote.

6. The facility for e-voting will also be made available during theAGM and those members present in the
AGM through VC facility, who have not cast their vote on the resolution through remote e-voting and or
otherwise not barred from doing so shall be eligible to vote through the e-voting systems at theAGM.
Themembers who have cast their votes by remote e-voting prior to theAGMmay also attend theAGM
but shall not be entitled to cast their votes again:

7. The manner of voting remotely for members holding shares in dematerialized mode, physical mode
andmemberswhohave not registered their e-mail addresses is provided in theNotice of theAGM.

8. Members who have not registered their e-mail addresses with respective depositary participants and
members holding shares in physical mode are requested to update their e-mail addresses with
Company's Registrar and share Transfer Agent, M/s. Bigshare Services Private Limited at
bsshyd@bigshareonline.com to receive copies of theAnnual Report 2020-21, alongwith theNotice of
the 29th AGM, instruction for remote e-voting and instruction for participation on theAGM throughVC.

9. In case you have any queries or issues regarding e-voting, you may refer to the frequently asked
Question (*FAQS*) and e-voting manual available at www.evotingindia.com, under help section or
write an email to helpdesk. evoting@cdslindia.com or call 1800225533 or contract Registrar and
share Transfer Agent M/s. Bigshare Services Private Limited at phone: 040-23375967email:
bshyd@bigshareonline.com

10. The Board of Director of the Company has appointed Jyoti Mohata, Practicing Company Secretary as
Scrutinizer to scrutinize the e-voting process and voting at theAGM in a fair and transparent manner.
The result declared along with the Scrutinizer's report shall be communication to the stock exchanges
and will also be displayed on the Company website www.genera.in within 48 hours from the
conclusion ofAGM.

For Genera Agri Corp Limited

Place: Hyderabad
Date: 06.11.2021

Sd/-
M. Rajesh Naidu
Managing Director

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S NVNR POWER & INFRA PRIVATE LIMITED

RELEVANT PARTICULARS
Name of corporate debtor
Date of incorporation of corporate debtor
Authority under which corporate debtor
is incorporated / registered
Corporate Identity No. / Limited Liability
Identification No. of corporate debtor
Address of the registered office and
principal office (if any) of corporate debtor

Insolvency commencement date in respect
of corporate debtor
Estimated date of closure of insolvency
resolution process
Name and registration number of the
insolvency professional acting as interim
resolution professional
Address and e-mail of the interim
resolution professional, as registered
with the Board
Address and e-mail to be used for
correspondence with the interim
resolution professional

Last date for submission of claims
Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

1.
2.
3.

4.

5.

6.

7.

8.

9.

10.

11.
12.

13.

14.

NVNR Power & Infra Pvt. Ltd.
21/11/2015
Registrar of Companies, Hyderabad

U40300TG2015PTC101851

Plot No.32, Flat No.202, Laxmi Residency,
Shanthinagar,DeepthisriNagar,Madinaguda,
Miyapur, Hyderabad, Telangana- 500049, India
29thOctober, 2021

27th April, 2022

Ram Niwas Jalan Regn. No.:
IBBI/IPA-001/IP-P01404/2018-19/12184

405, Crown Heights Plot No. 3B/1,
Twin District Centre, Sector-10, Rohini,
Delhi-110085 Email-ID: rnjalan@gmail.com
405, Crown Heights Plot No. 3B/1, Twin
District Centre, Sector-10, Rohini, Delhi-110085
Email ID.: irpnvnrpower@gmail.com
Ph. No.: 011-27311588, 9810343878
20th November, 2021
NA

NA

(a)Web Link:
https://ibbi.gov.in/home/downloads
(b) Physical Address: NA

Notice is hereby given that the National Company Law Tribunal, Bench at Hyderabad has ordered the
commencement of a corporate insolvency resolution process of theNVNRPower & Infra Private Limited on
29th October, 2021(CIRP order was intimated to the undersigned on 05/11/2021). The creditors of NVNR
Power & Infra Private Limited, are hereby called upon to submit their claims with proof on or before 20th
November, 2021to the interim resolution professional at the address mentioned against entry No. 10. The
financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means. A financial creditor belonging to a
class,as listed against the entry No. 12, shall indicate its choice of authorised representative from among
the three insolvency professionals listed against entry No.13 to act as authorised representative of the
class [specify class] in FormCA.Submission of false ormisleading proofs of claim shall attract penalties.

Sd/- Ram Niwas Jalan
Interim Resolution Professional for NVNR Power & Infra Pvt. Ltd.

Regn. No.: IBBI/IPA-001/IP-P01404/2018-19/12184
405 Crown Heights Plot No. 3B/1, Twin District Centre,

Sector-10, Rohini, Delhi-110085

Date: 06/11/2021

Place: New Delhi

PUBLIC NOTICE FOR AUCTION OF GOLD ORNAMENTS

Sr.
No.

Loan Account
No. Name of Borrower/ Co-Borrower

Gross Weight
of Pledged Gold

Ornaments

Head Office: The Fairway, Ground & First Floor, Survey No- 10/1,
11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road,

Next to EGL Business Park, Challaghatta, Bangalore-560071.

1 47488730001499 Pinjra Ganesh 18.4
2 47488730001447 Gade Pavani 18.9
3 47488740000039 U Krishna Sri 237.4

Jana Small Finance Bank Ltd., Ground Floor, H.No.6-3-200/B/6,
Banjara Hills, Road No.1, Hyderabad-500008, India.

The below mentioned borrowers have failed to repay the loan and redeem the gold
ornaments within the stipulated time in spite of several reminders. The Gold
Jewellery/ ornaments pledged under the said loan accounts by the below listed
borrowers will be sold in public/ Online/ private auction at our Branch premises on
15-11-2021 at 10.30 AM. Those willing to participate are requested to contact the
branch. The Bank reserves the right to accept or reject any bid without assigning
any reason whatsoever. Please note if the auction does not get completed on the
same day, the same will follow the subsequent days on the same terms and
conditions. If the customer is deceased all the conditions pertaining to auction will
be applicable to nominee/ legal heir. The Borrower are hereby notified to pay the
upto date interest and ancillary expenses before the date of auction, failing which
the pledged gold ornaments will be sold and balance dues if any will be recovered
with interest and cost. For any queries and terms and conditions contact branch.
For details of branch address visit www.janabank.com.

Place: Telangana Sd/- Authorised Officer
Date: 08.11.2021 Jana Small Finance Bank Limited


